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Misc Crl (Bail) case No 51U2022

2-Nov-22

This is a petition filed under section 438 of CRPC by

the petitioner Ansan Ali S/O Ummar Ali, with a prayer

for a direction to release him on bail in the event of his

arrest in connection with Dhekiajuli PS case number
67 9 I 2020 u n der section 454 I 380 I 325 I 326 I 307 I 386 I 34

of IPC.

The called for case record has been received. I have

heard the learned counsel for the petitioner/accused

and also the learned Addl PP for the state.

The facts of the case, in brief, are that on 03/1L12020
an FIR was lodged by one Mamta Gupta at the
Dhekiajuli police station, stating therein that she is the
owner of a scrap shop at Dhekiajuli. On the date of the
lodging of the FIR one person committed theft of an

iron rod from her shop and then he was caught by an

employee of the informant, namely, Dharmendra

Gupta. Thereupon one Md. Gyasuddin along with some

other persons physically attacked the employees of the
informant, namely, Rahul Gupta, Somnath Gupta,

Sanyashi Sasoni and Dharmendra Gupta. While doing
so the accused persons used iron rod, pipe, knifes etc.

The accused persons also snatched away Rs. 45,000

and a gold chain.

Based on that FIR Dhekiajuli PS case number

67912020 was registered and investigation

commenced. Now the investigation has been

completed and the police submitted a Charge Sheet

against four persons, including the present petitioner.
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The learned counsel for the petitioner/accused has

submitted that since the Charge Sheet has been

submitted, showing the petitioner as an absconder and

the sections mentioned the Charge Sheet pertains to
sessions triable offences, the petitioner is under the

apprehension that a warrant may be issued against
him and he may be arrested.

The investigation in this case has already been

completed and there is no requirement for custodial

detention of the accused person. The accused has

been shown as an absconder in the Charge Sheet and

the sections involved are 454138013231307134 of IPC,
'which are triable exclusively by the court of sessions.

Hence the petitioner is under a reasonable

apprehension that he may not be granted bail by the
magistrate, who will take cognizance in this case.

In view of the above, it is hereby directed that in the
event of his arrest, the petitioner Ansan Ali shall be

released on bail of Rs. 30,000 with one surety of like

amount to the satisfaction of the concerned
jurisdictional magistrate. Inform accordingly.

Let the case record be sent back. With this order this
Miscellaneous criminal (bail) case is disposed of. n !
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